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Hon 'ble Justice Shri S.Zaheer Hasan, Vice Cha&rm g -
Hon'ble Sh;i Ajay Johri, Memb er (A).

(Delivered by Hon.S.Zaheer Hasan, V ﬁﬂﬁ
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New Delhi passed the order eof transfer which was

commﬁnicated to the applicant vide order dated
27.10.1986 (Annegure-14 to the application). The
applicant has prayec for quashing of these two orders
by means of this application under Section 19 of the

Administrative Tribunals Act (Ne. 13 of 1985).

In the year 1984 the applicant was posted
at Allahabad, Now he has been transferred from
Allahabad te Lucknow, His prayer is that the transfer
order communicatec on 27.1C,1986 may be quashed and |
an interim order fax staying the operation of the impug1edfl \
order may be passed on the ground that his son is R

j11 ( some eye trouble and tuberculosis), Responsibility
of good administration is that of the Government ad

the courts would not judge the propriety or sufficiency
of such opinion by objective standards except where

subjective process is vitiated by mala fide, dishonesty



judge to daci.’:e hew to distxzu ﬂ% %_ manpow
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in this connection, viz., reputatian, phrﬁﬁé“q;ﬁ;;i_:

stay and a number of other grounds which may ba
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I+ is not for us-to adjudicate the advisibility

clubbed under the head of 'exigencies of servicg vy
or propriety of transfer, Of course, the pawer-ef 'F“IV
transfer must be exercised honestly and in a reasonaﬁa y
and bona fide manner. Applicant's wife is employed %
in the Railways at Allahabad, The applicant has be en
transferred from Allahabad to Lucknow, Lucknow 1is
equally good so far as the medical facilities are E: 1
concerned, The famous eye hospital of Sitapur is

also closed to Lucknow which has a Medical College.

In case the applicant goes to Lucknow, his wife is
here in the Railway Department as Head Telephone
Operator and she can Very well look after the child.
The applicant can also come from Lucknow to supervise
the treatment of the child if he s©O desires., We find
no good ground for interfering with the order of
transfer, Of course, the applicant will be at liberty
to move the Department for sympathetic consideration

of his case, and for cancelling the order of transfer,

This application 1s dismissed at the admission

stage,

A copy of this judgment may be given to the e
applicant today,
&(_,L—"‘-"‘?

November 13, 1986, Vice Chairman.
bay . airman



